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SHRI P. Hi SHEN0Y: The’electronics 
Industry can grow even in backward 
areas. In view of this, may 1 know 
whether the Government will set up 
electronics industrial estates in all the 
States in the country?

SHRI VISHWANATH PRATAP 
SINGH; This is a suggestion for action.
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SHRI VISHWANATH PRATAP
SINGH: Yes, Sir. There is a good 
market for electronic goods c»nd the 
Government is making the maximum 
effort to utilize it.

SHRI D. D. DESAI: Government has 
realised the importance of electronics 
Industry and its export potential and 
has confirmed quick clearance of in
dustrial licences and capital equip
ment. But, in spite of all the pro
motional activity, the electronics indus
try had a very low level of exports. 
May I know whether the insistance of 
Government on indigenous know-how 
is an inhibiting factor which is pre
sently holding up big exports by the 
electronics industry?

SHRI VISHWANATH PRATAP 
SINGH: I would first like to dispel the 
contention of the hon. Member that 
the export of electronic goods is not 
picking up. While in 1971-72 the ex
port of electronic goods was of th« 
order of Rs. 5.16 crores, in 1972-73 it 
went to Rs. 9.63 crores. I do not think 
indigenous know-how in the export 
processing zone is an inhibiting factor, 
because there are many companies with 
foreign-owned know-how also.

SHRI P ARIPOORN AN AND PAIN- 
ULI; Is the hon. Minister aware of the 
fact that there is a considerable demand 
of electronic goods in the country itself 
and, if so, will he consider or will he

assure the Housfe that he will IHftt 
the local needs first before thinking of 
exporting electronic goods outside?

SHRI VISHWANATH PRATAP 
SINGH: We will consider both- the 
needs of export and of domestic de
mands.

SHRI RAJA KULKARNX: What is
the progress of the Santa Cruz Elec
tronics export project and when the 
exports from that project are likely to 
start?

SHRI VISHWANATH PRATAP 
SINGH; Five units have started work* 
ing in the export processing zone and 
exports have started from 1st Septem
ber, 1974.

Case* Involving Economic Offences 
against Shri R. N. Goenka and his 

Concerns

*352. SHRI BHOGENDRA JHA: Will 
the Minister of FINANCE be pleased 
to state how many criminal cases for 
economic offences are under investiga
tion or pending disposal in courts 
against Shri R. N. Goenka and the 
firms/concerns connected with him 
and what are the details thereabout 
and what steps are being taken to 
expedite the same?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE): 
Information in respect of cases pertain
ing to direct taxes pending disposal 
in Courts and in respect of cases 
handled by Central Bureau of Investi
gation is furnished in the statement 
Placed on the Table of the House 
[Placed in Library. See No. LT-9177/ 
75], Information in respect of cases 
pertaining to Customs and Central 
Excise pending disposal in Courts is 
being collected and the same will be 
laid on the Table of the House.

SHRI INDRAjrp GUPTA: Sir, be
fore he asks the supplementary, in re
gard to the latter part of the question
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** to what steps are being taken to 
expedite the same, he has not replied 
anything about that

MR. SPEAKER: Let the Member 
ask it.

SHRI PRANAB KUMAR MUKHER- 
JEE: We are trying to expedite it. 
For example, there is a case in the 
Chief Presidency Magistrate court and 
they have adjourned the case till 22nd 
March. We cannot expedite it at our 
own desire. Regarding investigations, 
they are being expedited.

MR. SPEAKER: Shri Bhogendra Jha. 
This is your second supplementary.

SHRI BHOGENDRA JHA; Sir, the 
long statement given by the hon. Minis
ter makes a very evasive reading. This 
symbolises the fountain of corruption, 
cheating, mal-practices, false account
ing, etc. that are prevalent in our 
country in the monopoly circles.

The hon. Minister, while replying 
has evaded a part of my question, 
which i*:y hon. friend, Shri Indrajit 
Gupta, just now mentioned, as to what 
steps are being taken to expedite it. 
1 would like to know, when such cases 
of fraudulent cases have been detected 
and established, why so far no action 
has been taken. Although the firm was 
formed after April, 1971, it was made 
to appear that it had been from 
1-10-1970. There are other complaints 
of false accounting, false returns, etc. 
running into several crores of rupees. 
In one case, the amount involved is 
Rs. 2 crores, in another case it is 
Rs. 1.15 crores and in another case, it 
involves lakhs of rupees.

I want to know, when such things 
are there, whether it is a fact that Shri 
R. N. Goenka who is a Member of the 
Lok Sabha, has had dealings with 
these firms, and, due to pressure on 
the Government, the investigations in 
major cases are still pending for 
several years. Till now, the CBI has 
not completed the investigations. I 
would like to know whether that pres
sure has acted upon the Government

in not completing the investigations. I 
am hot ial&ing of cgse* which are 
pending in the court. I would like to 
know whether this Bhag wand ass 
Goenka is the same person who is 
master of the paper “Evermans” be
ing edited just noW and because of that 
paper also Government is feeling soft 
—because that is the political argu
ment.

MR. SPEAKER: You cannot have 
your own arguments. You may put a 
straight question.

SHRI BHOGENDRA JHA: Is this
Bhagwandass Goenka the Proprietor/ 
Editor of the paper “Evermans” and, 
in that political background, as the 
ruling Party has a strong bias against 
national dialogues. (Interruptions) is it 
because of that that they are feeling 
this weakness?

I would also like to know whether, 
since these cases relate to false fabrica
tions—which are very serious criminal 
oflences—they cannol be put behind 
bars. Why are these persons, who are 
habitual offenders, not put behind the 
bars and why are they at large? It is 
because of political pressure?

SHRI PRANAB KUMAR MUKHER- 
JEE: So far as investigation by the
CBI is concerned, I can assure the 
Hon. Member that there is no political 
pressure. But as the CBI has to look 
into various documents in various 
places, because a large number of 
companies and a large number of peo
ple are involved in these cases, it is 
taking some time. In the lengthy 
statement which I have laid on the 
Table of the House. I have given 
full facts of the cases which are in 
court and the stages of investigation at 
various levels. Therefore I deny that 
there is any pressure because of which 
the CBI is going slow in these matters.
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Regaitfin* the ©tt»r question*, I 
don’t thinkthey have any relevance to 
the present stuestion,

SHRI BHOGENDRA JHA: My ques
tion was, firstly, w ith er he is a 
Member ol the Lok Sabha and, second
ly, whether he is Proprietor of “Ever- 
mans” .

SHRI PRANAB KUMAR MUKHER
JEE: Regarding the newspaper, 1 will 
have to ascertain,

SHRI BHOGESDRA JHA: My second 
supplementary is this. He has men
tioned in his statement on p. 2 that 
he has dealings of fabrication and for
gery in connection with the Indian 
Express Newspaper, Bombay, Express 
Newspapers (P) Ltd. Madras, the 
Indian Express, Madurai and the 
Andhra Prabha Ltd., Vijayawada. All 
these companies together from the big
gest chain in India controlled by a 
single fraudulent monopoly house. I 
would like to know whether, if all these 
things are proved prima jacie, the 
Government proposes to take over the 
firirr and hand them over for boing 
run by the employees and editing staff 
of the newspapers, pending final dis
posal of the cases, and also whether 
this Goenka was Proprietor of the 
Punjab National Bank. It is mention 
ed here that he has been drawing 
money therefrom because the stall 
there had been in his service formerly. 
So, is any directive being issued now 
to the Punjab National Bank not to 
advance any credit to these firms, com
panies and persons, pending final dis
posal of the cases?

SjHRl PRANAB KUMAR MUKHER
JEE So far as credits from national 
banks are concerned, each and every 
credit is being issued on the merits of 
the cases and if the banks find that 
tjiere is no chance of recovexy of the 
money, they are not going to
give credit to these persons.

Regaiding the taking over of title 
companies, there is no such proposal 
under consideration at thus stage.

MB. SPEAKER: Sfcrt m *  Mwns*.

SHRI BHOGENDRA JHA: p m
question was about the Punjab Na
tional iBank and not any ether PWfrttc 
institution.

SHRI PRANAB KUMAft MUKHJ^l- 
JEE: That is already mentioned in the 
text of the statement.

SHRI PRIYA RANJAN DAS MUNSI: 
Before I put my supplementary, I 
would like your guidanoe. In the last 
session of the House, when the matter 
was brought up in the manner of a 
privilege motion, he had said that the 
charge was made before the court in
volving him not as a Member of Parlia
ment. On that day, Mr. Goenka an
swered in that tune. But today I find 
from the statement that the charges 
framed against Goenka were not when 
he was not a Member of Parliament 
but when he became a Member of 
Parliament.

During the accounting year relevant 
for the assessment year 1971-72, they 
had formed a bogus firm in the name 
of Express Traders; although the firm 
was formed after April 1971, it was 
made to appear that it had been form
ed earlier.

There was another charge against 
Mr. R. N. Goenka and Mr. G. M. Laud 
under section 277 of the Income-tax 
Act, 1961, as they had signed the re
turn of income of the alleged firm for 
the year 1971-72.

This clearly establishes that Mr. 
Goenka, being a Member of Parlia
ment, did this crime and charges have 
been framed. This is for your infor
mation. (Interruptions).

MR. SPEAKER: You are giving the 
information and are not needing my 
guidance.

SHRI PRIYA RANJAN DAS MUNS1: 
I want your guidance, Sir. I am com
ing with another motion. You may 
think it over.



*1 0» a A m t n  Z H X U im m , m  iQAKA) f r y  Ampfrt

How X put my question. i* the 
Minister aware of the tact that yes
terday It has come in a leading newa- 
paper* Of Delhi that the Bhabatosh 
Datta Goounittetfs recommendation* 
have made it clear that the newspaper 
groups are engaged in diverting their 
funds to some other business involving 
the newspapers, and in that, the Indian 
H*press Group of Goenka has been 
mentioned’  If this is so, I want to 
know whether the Ministry has taken 
any action in this regard or is con
sidering taking any action

My second question is this. On 
economif o ffices  and othpr crimes 
relating to economic offences the 
Ministry of Finance, the Government, 
usuallj do arrest th? people and keep 
them m police custody But Mr 
Goenka has not been arrested and has 
never been kept m police custody 
Every lime when there is a report, 
they pres$uri?e the Finance Ministry 
and the Ministry of Company Affairs 
to delay pending the investigation 
materials to the court The Minister 
has stated in reply to Mr Indrapt 
Gupta that, since the case is adjourned 
we cannot do anything But my mfor 
mation is that the couit requires the 
investigation materials which the 
Ministry of Finance is not supplying 
and is delaying I want a categorical 
answer to these questions

SHRI PRANAB KUMAR MUKHER 
JEE So far as the last part is con 
terned I shall have to ascertain the 
fact whether at any stage of the trial 
the court wanted information from the 
Ministry of Finance and the Finance 
Ministry was not m a position to pro 
vide those materials

Regarding pressure, i have already 
mentioned that we are not subjected to 
any pressure The case will take its 
own course The CBI is looking into 
the various aspects of the question

Regarding the revenue case, I havs 
alW»dy given detailed information at 
what stag# it is

awarding divectton 0f the funds of 
m* newspaper to certain allied and 
connected industries, in the text of the 
statement itself I have mentioned that 
this is on* of tt* charges against this 
Group.
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SHm PRANAB KUMAR MUKHER- 
JEE I have already mentioned that 
tnis is a criminal case which has been 
mstUuted on 10-12-1965-regarding
M/s National Company at Calcutta It 
is still under the consideration of the 
court We are trying to get the case
expedited (Interruptions).

n ^ R'  NARSINGH n a r a in  pa n
Why was he not arrested’

TFF* ™ ^RAuNAB KUMAR MUKHER J&E If the hon Member is interested 
m having the information, I can give 
the information, but at present it is

As 1 have said, the case 
is still under the consideration of the 
court tw*

SHRI SAMAR GUHA I want to
Shr,Wnh°m. the hon Minister' whethet Shri Bharat Han Smghama and Shri
w r r * MOdl «  ^ a s s o c ia te d  
w  J  ♦! ? panies a^8inst whom in vestigation is being conducted and



against whom complaints have beea 
lodged about evasion of income-tax 
-and other defaults?

SHRI PRANAB KUMAR MUKHER* 
•JEE; This is a specific question and I 
have no information about it

* 4
income-tax and one case which is there 
at Calcutta under I.P.C. Them are 
certain other cases under investigation 
also. All the legal advice and counsel 
that i» necessary is being taken. I do 
not know whether Advocate-General is 
consulted or not.
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SHRI PRANAB KUMAR MUKHER- 
-JEE: R egardin g Shri < Bharat Harl
.Smghania, I mentioned about one 
foreign exchange case in reply to Shri 
Piloo Mody’s question yesterday, but 
I have no specific information whether 
C.B.I. is carrying out any investigation 
Jf you want, please submit a separate 
notice.

SHRI SAMAR GUHA; The Minister 
-has given a long list of the Companies, 
i  wanted to know, whether Shri 
Bharat Hari Smghania and Shri 
Gujarmal Modi are also associated 
with these companies, the names of 
which have been mentioned.

THE MINISTER OF FINANCE 
4SHRI C. SUBRAMANIAM): As far as 
we are aware these two persons, are 
not associated with these companies

SHRI DINEN BHATTACHARYYA- 
There are so many cases in so many 
courts. May I know, what is the co
ordination between one set of persons 
-who are enquiring and another set of 
persons who are enquiring the other 
cases, and whether the Advocate- 
General has been properly briefed, so 
that the persons who have cheated such 
a big amount of national money do 
not go free?

SHRI PRANAB KUMAR MUKHER
JEE: If the hon. Member will go 
through the statement, he will find 
that there are two cases relating to

SHRI XNDRAJIT GUPTA: In this
statement, Sir, the name of National 
Company, which is the largest jute 
manufacturing unit in the country has 
been mentioned and the figures are also 
very prominent. There are some cases 
pending in the courts and the CBI 
investigation in respect of other cases 
has been going on for years and years. 
In this very House, the matter of Shii 
Goenka’s attempt to buy the shares of 
Indian Iron and Steel Company was 
raised several years ago. I am just 
trying to point out, for how many 
years—12 to 15 years—these investiga
tions have been going on without com
ing to any conclusion. 1 am not tak
ing about court cases which may be 
beyond the Government's control. I am 
talking about the CBI inquiry which 
has been going on now for over 10 or 
12 years. I would like to know from 
the Minister whether during this pro. 
longed period any steps have been 
taken to divest these people of the 
controlling interest they have in the 
National Jute Company. I am not 
talking about arresting them because 
obviously, nothing has been done about 
that. I want to know at least what 
steps have been taken to see that the 
controlling interests in this jute manu
facturing unit which is the largest 
unit in India, not only in India but 
perhaps it is one of the biggest in the 
world, are changed, Or do the con
trolling interests, still remain in the 
hands of this tribe of Goenkas who ars 
charged with all these serious offences? 
Have the Government taken any steps 
to see that the controlling interests are 
changed, the Board is changed, whether 
any Government representatives or of 
financial institutions have been put on 
the Board to keep a somewhat more 
effective supervision. What have they 
done? I want to know exactly how 
the controlling intrests of this firm 
have been safeguarded so that they do
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not remain In the hands of this parti
cular ©roup whfch his played ducks 
and darkes with $0 many crores ol 
rupees.

SHRI PRANAB KUMAB MUKHER- 
JEE: So far as this particular question 
i« concerned, the Company Affairs 
Ministry is looking into it. I will pass 
on his suggestion to the Department 
ol Company Law Affairs.

SHRI SOMNATH CHATTERJEE 
What kind of government is this?
I cannot understand.
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SHRI PRANAB KUMAR MUKHER- 
.TEE; Anybody who commits an offence 
against the national economy, whoever 
be be, will be brought to book.

Regarding the age ol the cases the 
hon. Member has mentioned, it is not 
a fact that all these cases are pending 
tor a long time. Only one case was 
of December 1965 and that is taking 
» long time in court The other one- 
was instituted on 18-11-1974 and the- 
third one was ol September 1974- 
( Interruptions).

w fw  W IW  ̂  
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THE MINISTER OF COMMERCE 
(PROF. D P. CHATTOPADHYAVA): 
<a) and (b). A statement is laid on the* 
Table ol the House.

Statement

At the first meeting of the lndia- 
EEC Joint Commission held in Brus< 
sels on 27th and 28th May 1974 two 
specialised sub commissions were set 
up to deal with Sectoral Agreements 
and Cooperation measures.

The two sub-commissions considered 
the matters assigned to them in ac
cordance with the mandates given to 
them and submitted their reports to 
the Second Session of the India-EEC 
Joint Commission.
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I V  first &&!<& alio jNteorarfteiided 
to the Community in regard to the pre
paration ot a brochure oh Community's 
Generalised Scheme of Preferences; 
organisation of Seminars on GSP in 
India in 1975 and complete suspehSion 
of tariff fbt“ Casing Shell liquid, tan
ning extracts and East India Kips Of 
weight exceeding 4.5 Kg.

The Seminars oft GSP have already 
been held in ftew Delhi, Bombay, 
Madras, Calcutta during February 1975 
and during the Seminars the Com
munity also circulated a brochure on 
Community’s GSP. The Community 
have totally suspended tariffs on East 
Inffla Ki^^vilgfi&g eacfc more ffran 
4.5 Kg. net and sot mo*e than 8 Kg. 
and on tanning extracts derived from 
gambier and myrobalan fruits. As re
gards Cashew Shell liquid it was classi
fied under a duty free traift t id in g

The discussions in the Joint Commis
sion and measures taken in pursuance 
thereof have no relevance to the in
ternal trade of India In so far as ex
ternal trade of India is concerned, the 
impact of measures taken as a result 
oi the deliberations of the Joint Com 
mission cannot be quantified
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fm j % •

‘ r̂arMf
Jr t o  T̂TJfr SFT WTOT %

¥rTTcT ^ fsfeq 3Ur5flT
t  ^  *fj> W i  m  t  fa w w

fa?ni sr*rr* qrf»rr r

m  m m  f w  *#f W I  IG 
vrfir* ♦ttt w
w r t  *r t t  % q^r #  |f#
% fa*# 

tffaff m  ftm i w m ti wfrt % ?fe  
f  t f W r  « r r  w t  q ft  %  m  mmx 
* m i Itk tti fa  ter f̂T 
W ?

PROF. D. P. CHATTOPADHYAYA. 
We have said that this ConunissMW* 
have discussed mam)y two areas-*- 
sectoral agreements regarding com
modities like jute and coir and also 
the possibility of technical and indus
trial co-operation. As an indirect 
effect of this sectoral agreement the 
export of some of the commodities Uke 
jute and coir is duty free and they 
will continue to be duty free In that 
respect this foreign trade agreement 
between EEC and India has an impact 
on internal trade but it has no direct 
beanrtg on the internal trade

fiw  : WT ^  I
%  f̂ Ff$rn*r % 9TC 3TT 
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PROF. D. P. CHATTOPADHYAYA: 
Whether we nationalise tea or other 
plantation industry is purely our in
ternal affair. It did not figure in our 
discussions with the E.E.C.

«ft STftl 1JPT :
^rtf«w?r tT3fft̂ rf*T̂  ^
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ffftOr. D. I1- CHATTQPADHYAYA: 
I do net wlHx the hon. member
that<the tguras bear tut to show that 
tbere i f  jn* ' M t  from the under- 
ttanding wtth£E<2< Our trade wiih the 
countries has gone up. The idea about 
tfee Asian Economic Community is a 
good «M . We have discussed about it 
ia#the 31st Asian Conference We are 
following it up,

MB. SPEAKER: Order, Order. The 
Question Hour is over.
(Interruption )

WHITTEN" ANSWERS TO QUES- 
QUESTIONS

Fall in Value of Rupee

*345 SHRI Y. ESWARA REDDY;

SHRI ISHAQUE SAMBHALI;

Will the Minister of FINANCE be 
pleased to state’

(n) whether the value of rupee has 
depreciated by over 22 per cent in 
the international money market 
against major World currencies during 
the last one month;

(b) if so, the facts thereof; and

(c) what m the external parity of 
the rupee?

THE MINISTER OF FINANCE 
(SHRI C. SUBRAMANIAM): (a) No, 
Sir.

(b) Does not arise.

(c) The rupee sterling rate has been 
fixed at Rs, 1* 80 equal to one pound, 
and the rate tor otfce* currencies is 
derived as a result of a cross rate 
between a constant rupee' pound sterl
ing rat* and rate between the other 
currencies and pm*nd sterling.

of m n m m  cm ii m*.
of Ck*bm WtoWm

*346. SHRI RAGHUNANDAN LAL 
BHAT1A;

SHRI PURDt«dTTAM ItA- 
KODICAR:

Will the Minister of COMMJ5RCK 
be pleased to state;

(*) whether the present scheme of 
combined obligations for tl% produc
tion of controlled cloth and export of 
cotton textiles is not satisfactory;

(b) whether any demand wag made 
by tne Indian Cotton Mills* Federation 
recently for the bifurcation Of these 
two obligations; and

(c) if so, whether any Stefcs have 
been taken by Government in this 
regard?

THE MINISTER OF COMMERCE 
(PROF. D. P. CHATTOPADHYAYA):
(a) The Schema has been useful in 
regard to textile exports, and control
led cloth production has also been 
maintained,

(b) The delinking of the controlled 
cloth Scheme from exports has been 
suggested.

(e ) The Scheme will continue until 
30th June, 1975 Government are, 
however, whrtoswtag the Scheme, in 
order to effect changes, if necessary.

i^fl i Has’ fiMttftlMftUltirrceo utpuawi ny

*349. DR. KARNI SINGH: Will the 
Minister of FINANCE be ple&sed W  
state:

(a> the number of companies that 
have invited fixed deposits during ttw* 
last six months and the reason# m m *
for; and




